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Committee

India for providing credit and other
facilities for the development of
industry and for matters connected
therewith and further to amend cer-
tain enactments.

Shri Hem Barua (Gauhati): About
the Home Minister's absence....

Mr. Speaker: That is now gone. We
have covered so much of distance.
‘The question is:

“That leave be granted to intro-
duce a Bill to establish the Indus-
trial Development Bank of India
for providing credit and other
facilities for the development of
industry and for matters connected
therewith and further to amend
certain enactments.”

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
ducet the Bill.

12.19 hrs.
BUSINESS ADVISORY COMMITTEE

TWENTY-FOURTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move:

“That this House agrees with
the Twenty-fourth Report of the
Business Advisory Committee pre-
sented to the House on the 26th
February, 1964.”

Mr. Speaker: Motion moved:

“That this House agrees with
the Twenty-fourth Report of the
Business Advisory Committee
presented to the House on the
26th February, 1964.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a peint of clarification,
Sir. T feel a little disturbed by the
sequence of the items listed in this
statement. In regard to item (3)—
Supplementary Demands for Grants

Demands for
Grants— (Railways)

in respect of the General Budget—in
the Business Advisory Committee
meeting yesterday we agreed that it
should be taken up after the general
discussion on the General Budget,

Mr. Speaker: This is only so far as
the allotment of time is concerned.
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Shri Hari Vishnu Kamath;
ence is not relevant?

Sequ-

Mr, Speaker: No, Sir,'

Shri Hari Vishnu Kamath: Then it
is all right.

Mr. Speaker: The question is:

“That this House agrees with
the Twenty-fourth Report of the
Business  Advisory Committee
presented to the House on the
26th February, 1964.”

The motion was adopted,

12,20 hrs,

DEMANDS FOR GRANTS
(RAILWAYS) 1964-65—contd.

1—RAILWAY BOARD—
contd,

DeEmanp No,

Mr, Speaker: The House will now
take up further discussion and voting
on Demand for Grant No, 1 in res-
pect of the Budget (Railways) for
1964-65. Shri Kishen Pattnayak may
continue his speech.

A e qeAme  (@Eege)
weTe WERd, T &4 #f rEeq F A
F1 orare fear av 9% Fgy av fF faem
fexe &Y Far £ A F fAU gw oaw
Y WEE FT gFT § oF AT T F
WewTE F1 77 F feqr &4 1 gEQ
Farer & = gF< 9 aife@ F e
<@ g7 fo 1 AF G ger faar mar ar
FifF I ox "ftfaes gam9 ¥ oF
FRAAT IFF.IA & g feam ar )

tIntroduced with the recommendation of the President.
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[ frw gz
# s vem fr fafawx ame o
m ¥ gl agFET 7 O g9 Ay
7 w1 |

ey ara & ag FgA ARATE R
I A AT 9T AT agT W §,
IEFT W} AT e fear Y o gdf
T F1 qfewl) gAF ¥ Tag T F
firg EAvER § @AWY 9F OF ATEA
EX T I FY FrAT IO T

Ny & ag FgT g 5w
qEF AT F FTTF G & 19
qET TEF FE 7L o 9 AT & grer
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aar & fawd a1g § &€ axg ¥ @afeat
FeT ST 1 G ouTRTT TE wod
aHY § 1 3T ITET A WA
Y A7 R A 9qF ) g Sy
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Y ot 7 & w Afeai &, ey ew
foar % AT wagT @t ¥ & agAr
Mg g fr & oY s avifa fga & a<w
HYRT A T T FT granw fgg 6}
arfes fga Y ave & samar e

wq & fawmita womTedt & ai &
QF 1T FFAT FA1EAT § | A dET AR
A Mo A AT &, ST Y
FE FE T G q7E AT Seg =g
W& % F19 foar oar & g9 A7
ST g S1fed 1| 7T @i 57 B B
AN ¥ SAET YT FIX FIETAT AT L,
gl a8 ¥ T g AMGT | qq@ET
Y YL g WY gz FrwreraT ey |

Fefor #1 aga fors gar & A
AT g ¥ 59 9 qO faar g6
e & | W Y S oFETedT 8 ag
firey s <@ §, ag fowma a7 Q%
g ¥ AT g 1 A g e &
Fravx A 5@ A7 w1 e @ faar
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gurA & fag Sew@r wr ¢ ) Ao
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) w=or F1 ¥ fau, T@F weut
q2TW & fg w1 S aIgaandt 8, saat
FLFW ¥ fag & w727 o W@
& sEFT SE AT A6 o @ AR
¥ g faaar fgd 1 & smoar 9@ W
TAAT AT R § v W F oqew ®
st afg gf § a8 F0a sreiw wfawr
FFEE | W &7 ) ag 4T, W
HERT FT AT T &TET § AT A1 AgIh
3TN fagrd § o famar 4% T AT
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sfowe &t afe #< & 7§ ¢ 1 wwaw
A ¥ GFIT s ¥ & 7a¥ afz g oy
% wifs sifa ¥ afg #71 wwra dFaw
ax & qEar &, arfaat o & e &
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2, gAY 7% THr ¥ a9 @ g W
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WIEHT T d2 9T & |

arae ®Ew A F@r & f4 ww@ H
I T &, Fafv fergear § oY e o
T g1 o Tfgy | T ofi IAET aF
a1 7% faegw g a1 | F AEAE fF
fora 3 sw awa €, 99 qr A gafaam
g aifed | AT A o 1 g9 T
Wt o gFETT g a9d § dafs
a7 ¥ ot fraar gt &, foer & araraw
W7 AT F7A &, 99 I & W gEr
A oF | I G F W FA AT AT
T T @ WY a1 IqAr 9 S HeE g
g gnft | ®w & ar wadaT ® fAwwr
T quF forar e fear srar €,
IIA W A AAANT HeAT HIIRT #
agi = ¥ I & wfgy 1 gafag 9@
a% ga § fray ol & guT A g &
T I% FI F AT ST @A FAAL
g W gAR ®ew &< fem Smr
=fed |
Shrimati Lakshmikanthamma (Kha-
mmam): Mr. Speaker, the hon.
Railway Minister in his two-hour long
budget speech has not mentioned any-
thing about the formation of new
zones. Later on, I heard that he has
mentioned that he will not be moved
by any political consideration. I wel-
come such a statement and I hope the
Minister will stand by it and will

never be moved by any political
considerations.
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Mr. Speaker: I have to make an
appeal to the hon. Members to be very
brief in their observations. Their
observations should be confined mainly
to their region, territory or -consti-
tuency.

Shrimati Lakshmikanthamma: The
Railway Accidents Committee has
recommended a reduction in the size
of the Central, Northern and Southern
Railways and formation of smaller
zones. The Committee also seems to
have felt that by their size and length
these raiiway zones were so unwieldy
that it was not possible to take effec-
tive steps for the maintenance of
operational efficiency or for preven-
tion of accidents. For instance, the
Chief Engineer of the Northern Rail-
way could not even once visit a place
of accident on a 2000-mile long metre
gauge in that zone. At present the
total mileage of the Northern Railway
is 6,000 miles, of the Southern Rail-
way again 6,000 miles and of the
Central Railway about 5,500 miles
which is very unwieldy. The Rail-
way Board Chairman in the past has
felt that there should be smaller
railway zones and they should at
least be regrouped into 14 zones. The
former Minister of Railways who is
also present here and is in charge of
food will from the point of view of
movement of foodgrains feel all the
more that the formation of a new
zone is more essential than even
before because I feel that there is a
close connection between railways and
food.

The underlying principles for the
formation of new railway zones have
been established. For forming a new
zone there should be a compact region
in the interest of efficient adminis-
tration; it should be of a size which
is large enough to provide a head-
quarters organisation of the highest
calibre capable of following and
assimilating improvements and techni-
ques, workshop facilities and statisti-
cal training and research institutions.
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The new regrouping should not dis-
locate the present arrangements as
regards efficiency.

Based on the above principles the
Railway Passengers’ Association, the
chambers of commerce and other
public bodies belonging to the area
of Guntakal-Vijayawada-Secunderabad
have all been agitating for a new zone
for the past 13 years. Recently the
Sholapur Consultative Committee has
also unanimously passed a resolution
on the 27th December, 1963 to the
effect that they are not opposed to
the suggestion of forming a new zone
with Secunderabad as its head-
quarters. The Andhra State Govern-
ment had in the past also asked for
the constitution of a new zone with
these four divisions which will be
convenient from the point of view of
efficiency.

This demand for a new zone satis-
fied all the underlying principles. The
new zone with Secunderabad as head-
quarters satisfies all the qualifications
required by the Railway Board. They
will have all the facilities if they have
Secunderabad as the headquarters.
The new zone with Secunderabad as
the headquarters will be a compact
one. It is almost equi-distant from
the four divisions spreading around it
with contiguous territory. All these
four divisions though they belong to
two States geographically constitute
one area covering all the industrial
belts of Hyderabad, Kothagudem,
Sholapur, Vijayawada and Visakha-
patnam.

Shri Tulshidas Jadhav (Nanded):
Excluding Sholapur.

Shrimati Lakshmikanthamma:
Otherwise even Sholapur will not
have a zone. I am talking from the
point of view of what the Railway
Board expects for the formation of a
new zone. I am not talking from out
of any zonal consideration but from
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the point of view of convenience and
efficiency of management.

This area will cover 3,993 kilo-
metres. Secunderabad was once the
headquarters of the Nizam State Rail-
way and it has all the facilities, such
as, signalling equipment, training
centre, workshop at Lalaguda, statis-
tical and traffic accounts offices etc.
There are also huge buildings which
can provide facilities for the offices.
The Government of Andhra Pradesh
have also said that they will give all
the facilities, such as, land, water,
electric power and ancillary needs.

The zone will also be of immense
help to those who are ia that area,
that is, to the businessmen, indus-
trialists as also agricuiturists. As we
all know, with the completion of the
Nagarjunasagar Project, Andhra will
be the granary of India and the move-
ment of foodgrains will be there.
Andhra has contributed nearly 23
lakh tons of paddy to the country’s
resources and has also promised to
procure more. I think, the formation
of a new zone will help other States
also, apart from Andhra Pradesh; if
they have to get ail the requirements.
Apart from being the granary of India
Andhra Pradesh is also developing as
an industrial complex. To connect the
industrial centres with ports and for
the movement of these materials to
the other consuming centres, this is
very essential.

In the Third Five Year Plan none
of the lines that we have been agitat-
ing for or have been asking has found
a place. There are many lines but
the most important arc a broad gauge
line from Kothagudem to Visakhapat-
nam vig Bhadrachalam with a line
between Bhadrachalam and Bailadilla
in Bastar District of Madhya Pradesh
as also a broad gauge line from Ongole
to Hyderabad vig Nagarjunasagar to
be later extended by a broad gauge
line to Sirpur Kagaznagar in Adilabad
District. These are the two most
important; of course, there are another
three or four lines that have been
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suggested. I think, the necessity for
such new lines will not be overlooked
by the hon. Minister himself and 1
hope that at least thes\ two lines will
find a place in the Fourth Plan.

Even for the electrification of the
existing lines the Government has
turned down all the suggestions. In
some cases they have explained the
difficulties but in other cases they
have not even said as to why they
have turned down such requests.

The hon. Minister when he was a
Member of Parliament seems to have
represented regarding pensionary
benefits to staff retired prior to 1957.
Now that he is the Minister, as he is
aware of all the difficulties of these
poor retired personnel, I am sure, he
will take personal interest and help
them.

In Secunderabad there is the
Gandhi Hospital and the shunting
line is very near the hospital. We
would request the Railway Ministry
to take over the hospital and pay the
money so that they can have a hos-
pital somewhere else. I heard that
the hon. Health Minister had already
made a representation to the hon.
Deputy Minister of Railways.

I have got one or two requests to
make to the hon. Minister regarding
my own constituency. Since I have
got an opportunity to speak now, I
would like to bring to the notice....

Mr. Speaker: She comes to her con-
stituency last, when her time is
finished.

Shri Nambiar (Tiruchirapalli): So
that in her constituency there may be
a railway line.

Shrimati Lakshmikanthamma: Coun-
try first and the State next. I am
viewing it in a broader perspective.
Many people in my constituency have
been agitating for long for an over-
bridge at Madhira, because they are
now put to a lot of inconvenience due
to the shunting and so on. They have
made this request to the Railway
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[Shrimati Lakshmikanthamma}
Ministry since a long time, and I hope
that I shall get a favourable answer
in this regard from the hon. Ministcjr‘

From the district and the taluk, I
shall now refer to the demands and
needs of the villages. The villagers
near Gangaram Thanda in Khammam
district have been asking for a halt
of the train at that point, but that
request has been turned down on the
ground that it was unsuitable from
the engineering point of view. Now,
the people are willing that it may be
shifted towards the level crossing at
Gate Karepalli. If this halt is intro-
duced, it will be very convenient to
about 35,000 people in the nearby
villages. I hope that the hon. Minis-
ter will consider this request also
favourably.

Now, I would like to narrate a per-
sonal experience of mine to point out
how accidents could be averted. Last
June, while 1 was travelling by the
G.T. Express, between Balharsha and
Kazipet, it was noticed by two people
from Madras that the wheels were
off the track, and then they pulled
the alarm chain and the whole acci-
dent was averted thereby. I would
request the hon. Minister to see
whether any method could not be
devised whereby if there is some mis-
take somewhere in the train, it could
be detected in time and thereby acci-
dents could be averted.

Mr, Speaker: 1 would just like to
make a request to hon. Members,
that we might call the hon. Minister
just at this moment to reply to the
debate on Demanq No. 1. T realise
that there are a large number of
Members who are very anxious to
speak, and their demand is legitimate,
because they want to put forward the
grievances of their own constituencies,
and this is the opportune time for
that purpose. But the number is so
large that all of them or even a
maijority of them cannot be accommo-
dated.
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There was a practice here in Lok
Sabha some time ago which has been
discontinued for some time and may
be revived. That practice is that
when these Demands are being dis-
cussed, Members who have not parti-
cipated in the discussion on Railway
budget are allowed to put the griev-
ances of their constituencies in writing
on a sheet of paper in about fifteen to
twenty lines and in any case not more
than one page, and they can be passed
on at the Table here, by tomorrow,
and within two or three days, we shall
ask the Railway Minister to have the
replies to those points placed on the
Table of the House. All those grie-
vances would be given attention to
by the hon. Minister and replies also
given, and thereby the purpose would
be served.

Therefore, I would now ask the hon.
Railway Minister to reply to the
debate on Demand No. 1,

The Minister of Railways (Shri
Dasappa): Only yesterday, I had the
opportunity to reply to the general
discussion on the railway budget,

Shri Sinhasan Singh (Gorakhpur):
May I just ask one question in regard
to the discontinuance of the saloon?
May I know whether the saloon is
being used even now by the officers
or its use has been avoiied? May I
know whether the hon. Minister him-
self has avoided the wuse of the
saloon . . .

Mr. Speaker: The hon. Member
might ask his question at the end of
the hon. Minister’s reply.

Shri Dasappa: My two hon.
colleagues hadq dealt at some length
with the question of overbudgeting in
regard to expenditure and under-
budgeting in regard to receipts, and,
therefore, I thought that there was no
necessity for me to dwell again on
the same subject. But some of my
hon. friends, particularly Shri V. B.
Gandhi and others, have gone into that
subject over again, and referred to a
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number of figures to show that we
were really doing some such bad
budgeting. I must say that this is a
thing for which there is no justifica-
tion whatever.

It is true that my hon. colleague
Shri S. V. Ramaswamy took the
figures over a period of seven years
and showeq how in totalitv there was
nothing much of under-budgeting in
regard to receipts and over-budgeting
in regard to expenditure. That, I think,
wag the correct thing to do and not to
take the figures of just a particular
year. But even so, in view of the fact
that Shri V. B. Gandhi has taken cer-
tain years, in order to show that there
was this virtue or weakness on the
part of the railways, I think that it is
necessary that I disabuse him and the
House of misconception on this sub-
ject. My hon. friend hag said, in
justification of his view, that this 2
per cent surcharge on freight was
unnecessary and could very well
have been avoided if only we had taken
note of the fact that there would
be a large surplus towards the end
of the year, 1964-65. This is a matter
which T have referred to at some
length in my budget speech itself.

Now, let me give a few figures to
show how there was no such thing
as that. Taking the particular years
which my hon, friend himself has
referred to, into consideration, the
estimates have differed from the
actuals only a little, sometimeg plus
and sometimes minus. As regards
1962-63, to which Shri V. B. Gandhi
has referred, he has conceded the
fact that it was an extraordinary
year and the year of emergency.
I would like to take the House into
confidence and give a few more
details. During the first nine months
of 1962-63, that is to say, between
April and December, 1962 the North-
East Frontier Railway carried 4} per
cent more originating traffic than in
the corresponding nine months of the
previous year. But I would like my
hon. friends to note that after the
emergency began, and when the river
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route via Pakistan was cut off, the
North-East Frontier Railway carried
in January—March, 1963, 36 per cent
more of originating traffic than in the
previous year. In other w'rds, that
increase of 43 per cent of traffic over
the previous ycar was stepped up to
36 per cent. Making the comparison
in ton-kilometres, 28 per cent increase
in the first nine months was stepped up
to 294 per cent in the final three
months of the year. I do not think that
the railways have to be apologetic over
the fact that they were able to put
up such a performance, exceeding sub-
stantially in a crisis what a  sound
carefully prepared budget estimate
haq provided for.

Shri V. B. Gandhi had referred
to the question of surplus.
My colleagues have already

dealt with it indirectly, but let me
give a few more figures. My hon.
friend has referred to 1960-61 and
1961-62, not mentioning the fact that,
in most years, 1956—63, that is to
say, in four out of seven completed
years, this surplus ultimately was less
than the budget estimates. There is
no special mystery on the question of
surpluses. Other items also enter into
this, besides traffic receipts and work-
ing expenses. One important element
which I would like the House to mote
and which contributed to the surpluses,
and which had nothing to do with
either traffic receipts or working
expenses, was the amount that stood at
the credit of the provident fund of
certain employees. Shri Nambiar also
will take note of this fact. When these
employees changed over to the pension
system, exercising the option that was
allowed to them, the provident fund
bonus credits were transferred to the
railway revenues and went to swell
the surplus. This is an accounting
matter and the ruling of the Com-
ptroller and Auditor General is that
such sums should be credited to re-
venues.

T may say this alone accounted for
Rsa 2'50 crores more in 1960-61 and
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Rs, 2.60 crores more, in 1961-62, The
-budgeted figure was based on the last
«date intially given to the staff for opt-
ing for pension, but this date was
extended from time to time on the
request of the staff and organised
labour. Ultimately, more people also
‘opted for pension than were expect-
ed, ang a large credit came tn reve-
nues. In the years 1960-61 and
1961-62, due to the difficulty in getting
adequate supplies of materia] gene-
reduced, the expenditure on works got
reduced, What happens is that, when
we do not spend on the capital budget
as much as we have provided for, our
liability to pay interest on the amount
that has not been spent will to that
extent be reduced. That is another
factor which has gone into the cal-
culation of reducing the revenue ex-
penditure. Therefore, this is a simple
enough matter. To that extent, the
revenue cxpenditure got reduced.
These factors and the fortuitous one
about the staff opting for pension,

already mentioned, increased the
surplus somewhat.
The estimating of both traffic

receipts and working expenses had
been Aone quite carefully. In 1960-61
the actua] receipts turned out to be
lower than the budget estimate by 1.6
per cent and expenses by 3.7 per cent.
In 1961-62, the actual receipts were
0.2 per cent more than the budget
estimate and expenditure 1.8 per cent
less than the budget estimate.

May I, in thig context, make one
point? If the railways were able to
make actually a somewhat larger
surplus than they had been hoping
for, it was all to the good. So far
as the railways are concerned, the
entire surplus is not taken away by
anybody for any other use except for
increasing the amenities to the users
of the railwayg or to staff. Whatever
we are able ‘to save by way of surplus
goes to the development fund which,
as I said, is utilised for increasing
amenities for the users. other things
like quarters to staff and staff welfare
works and various operating improve-
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ments. Under the successive con-
ventions adopted by the House, there
is no other source of financing any of
these items of expenditure. I see that
there are friends here who are always
demanding greater and greater ameni-
ties. They want sheds to be built on
platforms, they want covering of
various platforms, they want improve-
ments by way of better sanitation and
so on at railway stations; they want
increased space for waiting rooms.
Endless number of these things are
demanded by our friends. So, if we
had something more by way of surplus,
that is a thing which I thought Mem-
bers would congratulate the railways
on. But wunfortunately, for some
reason or another, that was not so
Possibly the only reason I can think
of is that a certain section of the
public, certainly not the majority,
but a very microscopic minorily, were
not happy over this levy of even a
amall 2 per cent surcharge. That .is
the only reason why certain Members
chose to be critical of the 2 per cent
surcharge. But others, I am glad tc
say, welcomed this little increase in
tariff.

A number of things have been
referred to by various Members. T am
very thankful to you, Sir, for having
thrown out a suggestion to hon, Mem-
bers to send up short notes to me as
to what exactly they would need. I
would be glad to send them replies as
early as possible.

Shri Bade (Khargone): For the last
three years, I have been sending notes
to his department. Both the MLA
there and myself have represented
the matter. Thig concerns Jawad.
There is no shed at all in the station.
Nobody looks to the metrc gauge.
Everybody takes care of the broad
gauge.

Shri Dasappa: That is what some
hon. Members said, probably it is
himself. Why should the Indian rail-
ways be partial to broad gauge and
not so to metre gauge? On the face of
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it, it is not correct to say so. If the
necessity was felt, the railways would
have been only too eager to meet all
the wishes of the hon. Members. Even
now it does not prevent him from
writing to me and letting me know
exactly what is urgently required
there.

One of the things referred to was
again the question of overcrowding. I
have requestedq hon. Members not to
paint the picture too thick, because
I know it asg much as anybody else.
It has been my personal experience in
years past. So there is no need for
them to tell me about it.

The position is fairly happy so far
as goods traffic is concerned. It will
be possible now to turn our attention
more and more to the convenience of
passengers, and amenities to them. I
am hoping that it will be possible to
do all that. Besides this, I saig yes-
terday that we would be thinking of
more trains, more janata trains and
other facilities which will help
passengers.

So far as overcrowding is concern-
ed. I may mention another point. As
a solution, one of the suggestions
made was: why have this classifica-
tion? I think Shri Kishen Pattnayak
was saying that. Why have this clas-
sification when there is overcrowding
not so much, as he says in other
classes as in third class? A very heroic
measure, no doubt. But how many in
the House will subscribe to that view,
that there should be only one class?

After all, as I said, there are two
things. We are working in a demo-
cracy. We have got to go by the
wishes of Parliament. Secondly, we
work not merely as a utility service
but also as a commercial concern. We
have got to cater for the demands,
requirements and conveniences of all
the people in the land, and even those
who come from abroad. Are we to
lose the entire tourist traffic by aboli-
shing the higher classes? Would my
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hon, friend countenance such a sug-
gestion? I do not think he will.

Shri Kishen Pattnayak: Would you
agree to have third class and a tourist
upper class only, no other class?

Shri Dasappa: I am glad he has
modified it at least to that extent.

Shri Kishen Pattnayak: Not for
myself. It was because you raised
the question of facilities that I have
made this suggestion.

Shri Dasappa: The generous consi-
deration he wants to bestow on the
tourists from abroad he wants to deny
to some of his own kith and kin here

in the land. Is that again a fair way
of dealing with this matter?
socialist State in the world, Russia,

having five classes. Somebody here
asked me for the authority. I  ve
got a mighty big book here called
World Railways, and that also shows
that there are classes, apart from
the study made by one of our railway-
men who was sent to Moscow, Shri
Vasist. So, let not the Members here
dispute facts when they come out
after a study. I do not know whether
they have studied. There are those
classifications there. Let us not con-
fuse the issues and connect overcrowd-
ing with the various classifications we
have got.

13.00 hrs.

Shri Bade: You may have many
classes, but at least third class may be
given more space.

Shri Dasappa: That is perfectly
right, I entirely agree. Where there
is no controversy, let us not create one,

Shri Sinhasan Singh: How do those
five classes in Russia differ from each
other, and what are the amenities in
each?

Shri Dasappa; I do not think that is
at all necessary. We are now dealing
with this question of doing away with
classification. On that, I suppose even
my hon. friend Shri Sinhasan Singh
is agreed that there shoulg be the
variousg classes, though all of us are
agreed on the fact that the hardships
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[Shri Dasappa]
of third class passengers should be
obviated. That is why yesterday 1
said we were doing so many things.

I think that in some places this
overcrowding may be due—I am not
trying to be very categorical and as-
sertive—to the fact that there are a
number of ticketless travellers, What
are we to do in such a case as that?
Yesterday 1 appealed to all Members
to co-operate in that matter.

Shri Nambiar: If I am not disturb-
ing him, generally the practice is not
to have division after 1 p.m.

Mr. Speaker: That is gone.

Shrimati Renu Chakravartty (Barra-
ckpore). It is a convention we have
built up all these years. Has the House
decided this?

Mr., Speaker: Yes. Objeclions were
raised, and the House took a decision
that there ought to be quorum at every
moment.

Shrimati Renu Chakravartty: This
House has no convention at all? A
convention that was built over eleven
years goes in one day?

Mr. Speaker: When the House does
that, what can we do?

Shri Nambiar; It was just one or
two minutes to 1 OClock and 1
thought we could have the division.
That is why I mentioned it.

Mr. Speaker: He does not want to
listen, but only have a division?

Shri Nambiar; We want to listen.

Mr. Speaker: Then, let us listen.
If, after he finishes, the House desires
postponement of the division, that is
for the House, or, even after complet-
ing the debate, we can take up the
other Demands, and then we can have
the division.
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Shri Nambiar: All the divisions can
be taken up at the end.

Mer, Speaker: That also can be done.

Shri Dasappa;: I have got some
figures here to show that more than
80 per cent of this alarm chain pulling
is unjustified and is not for any iegiti-
mate purpose. In the last five or six
years it has been alternating between
80{ and 90 per ocent—all unjustified
chain pulling. And here are my
friends who fing fault with me for
unpunctuality. I ask you; if there is
90 per cent of unjustifieq chain pull-
ing, how can there be any punctuality?
It is not possible.

Shri P. Venkatasubbaiah (Adoni):
What do you mean by unjustified
chain pulling? They do it just for the
mere fun of it?

Shri Dasappa: I linked this matier
with ticketless travelling. They force
themselves into the crowded third
class compartments, and then they
pull the chain and get off wherever
they want,

13.05 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
: Chair]

Shri Sinhasan Singh; What is the
remedy for it?

Shri Dasappa: Yesterday 1 placed
it before you. I beg of you all to co-
operate in the matter and see that
nobody who resorts to this kind of
malpractice is in the least counten-
anced or encouraged. That is just
what I want. If the railway staff
choose to take some drastic action,
there should be no part of the public
sympathising with the wrongdoers.
That is just what I want, and that
will itself be a great boon to the rail-
ways.

Shri Sinhasan Singh: Can you not
pass some deterrent legislation on the
point?
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Shri Dasappa: We arc legislating
enough. Even now there may be
legislation, but the point is that the
practice is beccoming a little wide-
spread.

Shri K. N. Pande (Hata): Is it not
due to not giving punishment to the
culprits?

Shri Dasappa: Another thing which
was referred to by quite a large num-
ber of friends here was catering, I
was trying to see whether I could
get some clear guidance from the hon.
Members as to what we shoulg do
with this departmental catering in
the first place. Do they want depart-
mental catering to be continued and
improved upon as my hon. friend
Shri P. Venkatasubbaiah was saying
the other day, or is it the view of any
Members here that this departmental
catering should be done away with,
and that we must get back to the
old position. I say this, because some
Members also said that there  was
some caterer, Kellner, who was doing
something very  much better and
so we should get back to the old prac-
tice.

Dr. Ranen Sen (Calcutta East): We
want better food to be catered by the
catering department of the railways.
That is the main idea.

Shri Dasappa: That is right. I am
glad.

Shri Bade: Better tea for third class’

passengers should be provided,

Shri Dasappa: I am glad there is
nobody here who is anxious to do
away with departmental catering. If
there is anybody and it has to go to
that extent it will ease the burden on
the railways, and we will be happy,
but the people here want departmental
catering to continue and to be im-
proved upon. That is a matter with
which I entirely agree.

Dr. Ranen Sen: But do something.

Shri Dasappa: This is not a matter
on which we only express some nice,
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platitudinous words. We have already
taken steps in the matter.

Shri K. N. Pande: With what result?

13.08 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

Shri Dasappa: We are jusi{ now
taking steps in the matter, and I hope
things will improve. The Railway
Board have created a new directorate
headed by a senior officer for this
specific purpose only, whose business
will be to go round and see that
things improve. The entire organi-
sation, the machinery for this purpose,
will be geared up.

Shri P. Venkatasubbaiah: Even
among the contractors, the old con-
tractors should not be continued for
ever. They have created certain
vested interests.

Shri Dasappa: I will come to that,
I will answer that point. I was telling
the House that we were already on
the move so far as catering is con-
cerned. Members will appreciate
this fact that catering is not a direct
responsibility of the railways. We
have ‘got to movie traffic, to move
the passengers. This catering is a
thing which we have takén up. in
order to provide additional facilities
to the people. So, the railways not
being what are known as expert
hoteliers, there may be some defi-
ciencies here and there, I do not deny
that. We are trying to build up a
machinery which will be adequate
enough and which will be competent
enough to look into this question,
which is a big enough affair. I must
also tell the hon. House how catering
has grown. Formerly, the dining car
used to cater to just a few select
people, The other people would
rush into some other way-side caterer
and manage that way. Today many
of the people travelling in third class
go to the dining car. I a#m told that
one train, the GT Expresy, caters to
as many as 600 meals in one journey.
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Shri Sonavane (Pandharpur): In the
de luxe they cater more than 800
meals.

Shri Dasappa: I am glad. That
only shows how popular it is in spite
of the criticism here und there. Popu-
larity is one of the tests of the uti-
lity of a service.

Shri Umanath (Pudukkottai):
There is no other go except to rely on
the dining car.

Shri Sonavane: You can have your
own tiffin carrier.... (Interruptions)

Shri Dasappa: I agree there is
room for rmprovement, There was
some complaint about quantity also.
I do not know whether the quantity
is really that poor. In any «case,
there is room for improvement in
quality and in quantity of food. I
also attach a lot of importance to
the way it is presented to the pas-
sengers. Service 'must be by people
who are very clean and tidy; they
must also be extremely courteous. We
realise all these things and we will
try to do our best with regard to
these matters. My hon friend here
said that the same man—non-depart-
mental contractor—should not be con-
tinued for too long because he deve-;
lops vested interests and to that
extent catering may suffer, The opi-
nions of hon. friends who write to me
on this matter are widely different.
Here is a man who thag got all the
equipment necessary and experience
and so on; why disturb him. what has
he to do if it is taken away—that is
what one se€t of people say. Hon.
friends like Mr. Venkatasubbaiah to
whom I must pay equal respect and
retard say: better change the con-
tractor periodically. We are striking
a golden mean: We want to keep the
tenure sufficiently long to encourage
people to take to that contract; after
that period, we call for tender so that
more competent people, if any, may
quote and give us better térms,
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Shri Sonavane: Why have the
Wheelers who have been given the
monopoly on the railways for ages
together and how long wil] it be con-
tinued?

Shri Dasappa: The question of
bookstalls at Railways seems to be a
hardly annual. But I may say that
I have not looked into this mnatter.
I feel that the procedure that we have
to adopt should serve a useful pur-

pose. What money he is making or
how he is taking—is not a thing
which T want to pry into. If a cer-

tain practice is serving a purpose well
and there ‘are no complaints with
regard to that service, generally 1 do
not want to interfere with it. If I
were to get any complaints about it,
I will see what to do,

Shri Sonavane; Why a monopoly
should be given? Let there be some
others also if they can serve the
people equally well,

Shri Dasappa: I said that I had
not studied the matter in detail. If
there is a monopoly of the sort that
my hon. friend is trying to ‘make
out, I am not too anxious to encou-
rage that monopoly. But as I said,
if they have got to be replaced, per
song who replace them must be able
to give at least as good a service as
the Wheelers. Although I am not
quite so sure, I will go into that if
my hon. friend can say that there
are people who can render as good
a service as wheelers can on better
terms.

There were some criticisms about
ocorruption in the Railways. Maybe, it
is wide spread. Though our Railways
cover practically the whole country,
it does not mean that all the corrup-
tion is on the Indian Railways. There
are other people who share in the
practice of corruption,

Shri Nambiar: Well-said.

Shri Dasappa; Therefore, I do not
think that my hon. friends will expect
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me to put an end to corruption
everywhere; that is not possible, My
impression about the Railways is that
the younger officers who are coming
up and who are taking over ‘'many
key places are giving a very good
account of themselves. I hope I am
not wrong, If there is anything iike
that, I will be glad to be told about
that. But this is the impression that
I have got, not merely as a Minister
but as a man wide-awake and who
is seeing how things are being dome.

Shri Kishen Pattnayak: Are the
older ones more corrupt?

Shri Dasappa; I did not say that.
I will take every step to see that this
corruption that may be there is put
down with an iron hand, I may look
very soft and rather gentle, but I
tell you that I may tolerate even
want of intelligence and some amount
of inefficiency but I cannot tolerate
dishonesty and corruption. If I can
get some amount of proof about any
person resorting to corruption, you
can rest content that I will take the
most drastic action against him. My
hon, friends who welcome this pro-
nouncement-—there is nothing extra-
ordinary about it—should they not,
by the same token, see that the pub-
lic also will not become participants
in encouraging  corruption? The
public who deal, day in and day out
with Railways they are a class of
people and not all the general pub-
lic. Who are continuously in tauch
with the parcel clerk and goods clerk
and so on with these railway offices,
have some Obligation on their part
also to be honest and not to resort
to this kind of thing. I hope my hon.
friends will decry it equally. It is
an evil that curses him that takes as
much as it curses him that gives, I
hope that my hon. friends will help
me in the matter.

One or two hon, Members referred
to certain contracts, I refer to the
engineering contracts. They said the
lowest tender was not accepted in one
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case and the lowest tender was
rejected in favour of the next higher
one. You are aware of the fact that
there is no obligation on the Govern-
ment or a Government department
to accept the lowest tender merely
because it is the lowest. There must
be so 'many other factors which
shoulq be taken into consideration in
entrusting a work 1o a person, espe-
cially a work like a bridge work as
in this case. Here was a case which
has come to my notice as a Minister,
and my friend referred to it—I think it
was Shri Bade who did it.

Shri Bade: I do not want to inter-
rupt and after sometime I will say
something about this, because there
is one ocontractor who is old and his
tender was the next lowest, while the
lowest tender was that of a con-
tractor who is new but he was given
the contract.

Shri Dasappa: I do not know that,
but I am referring to the case to
which you referred. I believe Shri
Tulmohan Ram also referred to it
I have tried to ascertain the facts,
and in this case I have got the facts.
The facts no doubt go to show that
the lowest tender was Rs. 78,000 less
than the next lowest, in a tender of

about Rs, 6 lakhs. I believe that
was a bridge work.

Shri Bade: Two construction
works.

Shri Dasappa; In the case of the
construction of a bridge, we would
like to have a person who is compe-
tent to perform ‘the Job well In
this case, the person who quoted the
lowest tender met me also. The
facts that I have got go to show that
there were a number of complaints
against him, in three or four of which
he went to court for contesting the
arbitration award. One case, I
believe, has not yet ended in his
favour, and in another case, in the
court, he lost with costs. He had not
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[Shri Dasappa]
13:23 hrs,

taken up any large contract like this,
and therefore, naturally, the perso..

concerned—not the people who were
immediately on the spot but others,
and very senior people—two Deputy
Chief Engineers and the Deputy
Financial Adviser—dealt with this
subject of this tender and they decid-
ed , ..

13.23 hrs.
[MR. SPeAKER in the Chair]

Shri Bade: There is one difficulty.
1 may explain the difficulty so that
the hon. Minister may reply after
taking that into account. The per-
son concerned is the old contractor
and he still continues there.

Shri Dasappa: I know. But we
are not saying anything except that
he was found not competent for this
job. We do not say he is a bad
fellow or he is placed on the black-
list,  We are not saying that, Why
should anyone ascribe to us some-
thing which we did not say? He
still continues to be a contractor and
he is on the register, but he was
deemed not fit enough for a work of
this nature. That is. one reason that
was there. Those people who decid-
ed on the tender are not people who
had immediately anything to do with
him. They were the pcople who
were very senior and they have decid-
ed that the next higher one must be
taken up. (Interruption). The
difference is today not Rs. 78,000. It
was given to the other man who had
previously taken up larger works—
may not be railway work—and it was
by negotiation. The difference came
up to Rs, 32,000 only, It was reduc-
ed to Rs. 32,000. So, it will be seen
that the particular case referred to
by both the hon. Members does not
deserve very much sympathy at the
hands of anybody. I do not want to
say anything more except tHis .,

Shri Bade: We want that the rail-
ways should not be put to any loss.

Shri Dasappa: We are anxious that
the bridge must survive more thah
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anything else. I{ must serve its
purpose. What is more, the Public
Accounts Committee itself has in cer-
tain cases stated that there is no oblh-
gation on the part of the Government
to accept the lowest tender. If that
much latitude is not to be left to the
railways, I do not think the question
of going through the tenders need be
restored to, It will be reduced to a
farce if it is to be stated that the
lowest tender must be accepted al-
ways,

Mr. Speaker:

more time yet?

Is he likely to take

Shri Dasappa: The suggestions that
hon. Members have made are so many
and that it might take a longer time.
I would like you tell me how much
time I am allowed and then I will
confine myself to it.

Mr. Speaker: It is for him to see.

Shri Dasappa: I might go on for
another 20 to 25 minutes, if you so
like. !

Mr. Speaker: Not my liking,

Shri Dasappa: 20 minutes, Would

that be all right?

Mr. Speaker: He may try to be
brief. If he could finish earlier than
that, it will be good.

Shri Dasappa: 15 minutes.
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Shri Shiv Naraim: 1 want your
protection, for a second. The appli-
cation of Shri Surat Singh is with me.
I have given it to Shri Nanda, the
Home Minister, I will give you a
copy of it.

Mr, Speaker: That could be
handedq over. I shall see whether I
can do anything,

Shri Nambiar: What about the
division, Sir?

Mr. Speaker: 1 cannot anticipate
the division before the Minister con-
cludes his speech.

Shri Dasappa: One of the impor-
tant things which my hon. friends
probably are very anxious to hear
from me is the question of zones, the
zonal reorganisation. I thought I
had made my position very clcar so
far 'as the zones are concerned, Even
my hon. friend Dr. Singhvi asked,
what is the particular method that
we have, to ascertain the need for
separate zones, the asscssment of the
work loads and so on. In my budget
speech itself 1 had stated that we
have in the Railway Board itseif, a
department known as the Efficiency
Bureau and that is continuously
dealing with this subject of working
out workload and efficiency indices
of all the various divisions and the
zones. I cannot have a more efficient
organisation than the Efficiency
Bureau for this purpose.

Shri Venkatasubbaiah said that
another zone was almost at the point
of being created. I have not gone
into all the papers. It ig just possible
that a certain movement was initiated
with regard to this question of hav-
ing more zones. But I have only
come to -this conclusion: that, in
view of the fairly efficient work that
is going on now and the good account
that Railways are giving of them-
selves, this is not a thing which was
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so urgent at this moment of time, I
may tell Shri Venkatasubbaiah that
possibly, if the emergency had not
arisen, we might have been inclined
to take up thig subject, consider it
in all aspects and come to some deci-
tions, either for or against. But
when the emergency is on, is it the
most important thing that the country
should have, or for the railways to
embark upon?

Shri P, Venkatasubbaiah: The
Members of Parliament met your
predecessor and he gave us the
impression that because of the emer-
gency this carving out of a new zone
has been held up. The impression
which he has given ug was that if
the emergency had not been there,
a new zone would have come into
being. But you have been telling . . .
(Interruption)

Shri Dasappa: That is what I have
said. I have just now said the same
thing: that but for the emergency,
we would have been more inclined
to go into this question in all its
details :and come to some decision.

Shri Nambiar: It is cquite the
reverse. What he said was had it
not been for the emergency the
question would not have arisen, and
that because of the emergency the
transport should move better and
therefore bifurcation is necessary.
That is the point,

Shri Dasappa; We differ from that

‘point of view, because if emergency

hmg created a demand for an addi-
tional zone, the quarters from which
the demand would have come could
not have betn only one or two. It
would have come from the Defence
as well saying that, in view of the
emergency, we want such and such
things to be done, I am stil] await-
ing any such indication—not any
pressure, but indication of that sort
from that Ministry,

Shri Harl Vishnu Kamath (Hosh-
angabad): Without pressure, you will
not move; mere indication is not
enough. .
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Shri Nambiar: Without steam, how
€& {hie JOCOMBtive move?

Shri P. Venkatasubbaiah: Can he
give any categorical assurance? He
has just passed over the subject.

Shri Dasappa; I have wmid it
yesterday, and I do not want to take
the time of the House by repeating it.
However much my hon, friend may
be interested in it, I do not want to
take the time of the whole House
for the sake of that.

Shrimati Lakshmikanthamma: Does
3 mean that the hen. Minister is not

interested in it?

Shri Dasappa: 1 am interested in
the whole country and not only in
a particular region. I want to con-
sider this question from a wider
aspect, She herself told me that the
Northern Railway have got much
bigger mileage than the Southern
Railway. What am I to do in that
case? I must do something for the
Northern Railway also to see that its
mileage is brought within a sizeable
limit,

The question of level-crossings has
been referred to by a number of
hon. Members not excluding Shri
Venkatasubbaiah. As I said, we will
certainly give a manned level-cross-
ing wherever justified, So far as we
are concerned, the principle is very
simple and very clearly laid down.

Shri Hari Vishnu Kamath; Manned
or unmanned?

Shri Dasappa: Let me take up the
question of over-bridge or under-
bridge first. Whichever State wants
an over-bridge or under-bridge over
a railway track, we are prepared to
play our part in so far as putting up
the bridge portion proper is con-
cerned. The rest of the work, of
bringing the approach roads, is the
job of either the Municipal Corpora-
tion or the State Government or any
other local body or road anthority.
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Shri Mart Vishnu Kamath, Who

begins first?

Shri Dasappa: The moment they
indicate they will give us the money,
we will take up the work., The cost
of bringing the approach roads to the
over-bridge or under-bridge is all
that we are interested in, The very
next day we shall take up the work.

Dr, Ranen Sen: Will the Railway
Ministry take measures to bring the
State Governments into this thing?
Otherwise, merely building up a
small Widge over the railway line
without having any connection on
either side is no use,

Shri Dasappa: I am in oontinuous
touch with the State Gowvernments
The moment they indicate their pri-
orities, we immediately take up such
works. They have got to place at our
command the cost of bringing the
approach roads for the over-bridge
or under-bridge, Can I be more
liberal, more sympathetic or ‘more
reasonable than  that? If Mr.
Venkatasubbaiah can get his State
Government to say that this is a
matter of priority, we are prepared
to do it.  (Interruptions). The same
rule applies to under-bridges also.

Shri Hari Vishnu Kamath;
about unmanned crossings?

‘What

Shri Dasappa: My friend, Mr.
Kamath, is interested in that subject
particularly. I have got enough
information from various other coun-
tries to show that unmanned level-
crossings exist as a matter of course
and there is nothing extraordinary in
it. Every country has got these un-
manned level-crossings. In the first
place, let us not have any impression
that, in India alone, we have got
these unmanned levelcrossings.

Shri Hari Vishnu Kamath: ' T am
sorry to interrupt, Sir, But I re-
collect that occasion when you,
ensconced in that high chair, offered
to man an unmanned crossing. He
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says it is not necessary, in spite of
your grand offer,

Mr, Speaker: There are thousands
of such crossings. Even if all the
500 of us go there, the problem will
remain.

Shri Hari Vishnu Kamath: If you
lead the way, we will follow you.

Shri Dasappa: Mr. Kamath thinks
that 1 am not in touch with you and
1 have not obtained your good views
on this subject.

Mr. Speaker: Mr. Kamath can man
more than one crossing.

Shri Hari Vishnu Kamath: It is
physically not possible, I wish I
could.

Shri Dasappa: You will remember
my discussing this matter with you,
Sir. If I remember aright, the sug-
gestion was, why not ask the State
Government to meet the non-recurr-
ing initial expenditure and the rail-
ways trying to do the manning, The
first proposal was sharing the cost of
a manned level-crossing fifty-fifty.
The State Government meets half the
cost and the railways meet the other
half—both initial and recurring. We
have further liberalised this. If only
the State Government or road autho-
rity incur the non-recurring expendi-
ture of building up the gate and the
gate lodge necessary, then the entire
recurring cost of manning it will be
borne by us. 1 feel this pronounce-
ment by me should not be very much
advertised or broadcast because the
result ‘will be that everybody will fall
in line with this idea. All the same,
we are here for national service, and
if 3 State puts up the necessary struc-
ture and meets the initia]l or capital
expenditure, we shall meet the regu-
lar recurring expenditure. The
capital expenditure may not be very
much; it may be about Rs. 10,000 per
level-crossing, If 'the road authority
gives Rs. 10,000, there is no more ex-
penditure so far as the State is con-
cerned,

PHALGUNA 8, 1885 (SAKA) Grants—(Railways) 2820

Another suggestion of yours was
that we must put up a stop board at
the road itself, In some of these
roads, the local authorities also co-
operate, and they have got signs.
Now we have issued a circular that
every unmanned level-crossing must
have a stop sign-broad on the
road on both sides. Whistling by the
locomotive is always done where there
is an unmanned level-crossing. ' The
board is there for whistling, at a cer-
tain distance. We have again brought
this to Railways’ notice. I think
everyiing that need ba.done ie being
done.

Shri Hari Vishnu Kamath: Halt and
proceed signal as in Bangalore,

Shri Mohan Swarup (Pilibhit): How
many level-crossings have been man-
ned during the last 3 or 5 years?

Shri Dasappa: Quite a number of
them.

Regarding the suggestion of Shri-
mati Renu Chakravartty about foot
over-bridge, we will consider it by all
means sympathetically so far as the
railway premises is concerned. Whe-
ther it is Dum Dum or any other
station, certainly we shall do our best;
but, if it is to serve the non-railway
people and not passengers, then the
responsibility will not be of the rail-
ways. It is off the public at large,
If they meet some portion of the cost,
then I have no objection to having a
foot over-bridge if they want. But
in no case should it be possible for
the people from outside 'the platform
to get into the platform and get into
the trains.

Shrimati Renu Chakravartty: They
are all suburban passengers who will
be coming from outside into the plat-
form with their tickets,

Shri Dasappa: Then there is no
trouble. So far as electrification is
concerned, I have already said that
we have already electrified the sub-
urban area of Calcutta, Shrimati
Renu Chakravartty was saying that
the speed is more or less the same as
before.

Shrimati Renu Chakravartty: The
time taken is more or less‘the same.
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Shri Dasappa: In a new electrified
Aarea we cannot take liberties with the
track. I am sure, in course of time,
it will certainly improve. On the
Sealdah-Ranaghat section, for inst-
ance, so far, 54 electric trains have
replaced an equivalent number of
steam services, out of a total of 55.
Acceleration has been possible in the
case of electric services on Sealdah-
Ranaghat section, the maximum ac-
celeration being 29 minutes in the
case of up trains and 25 minutes in
the case of down trains, On Sealdah-
Bongaon section, 22 electric trains
have been introduced and 14 are still
to be replaced. So, we have got a
fairly good account to give her al-
ready.

Shrimati Renu Chakravartty: The
maximum may be 29 minutes, but the
average is much less,

Shri Dasappa: From April, 1964,
suburban services on the various sec-
tions—about eight in number—of
Sealdah Division would provide not
only increased accommodation but
cleaner and more comfortable jour-
ney. The other sections on the Seal-
dah Division like Sealdah-Diamond
Harbour, Sealdah-Budge Budge, ectc.,
are expected to be electrified within
about 2 years, and when the electri-
fication is completed, electric sub-
urban services will be introduced
there also. The Howrah-Burdwan
chord section is also likely to be elec-
trified and electric services introduc-
ed on it by early 1965.

The other question, I think, that
she and some other hon. Members
also referred to, was about the ques-
tion of employing casual labour or
labour who serve on projects. The
policy of the Indian Railways is very
clear so far as this is concerned.
Whenever there is any new recruit-
ment to class IV, preference will be
given to those who have worked
either as casual labour or on projects,
Therefore, I do not know on what
basis she should nurse a grievance
that, in preference to the temporary
labour, new recruits 'are being taken.
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Shrimati Renu Chakravartty: That
is one point about class IV. But, re-
garding the railway electrification
staff—they are not all class IV staff—
because they were recruited for a
project, they are naturally facing re-
trenchment and new staff are being
taken,

Shri Nambiar: It is not only in the
case of class IV staff, the same prac-
tice is adopted by the Railway Ad-
ministration in the case of class III
and other staff also. The policy laid
down by the Railway Administration
is good, but in effect it does not come
about. What is told here is not put
in practice. That is ‘why the trains
get derailed. The trains always start
properly but when they have run for
some time they get into ditches.

Shri Dasappa: 1 would like my hon.
fricnds, instead of merely genera-
lising like this, to give me one or
two instances.

Shri Nambiar: We can give
bundles.

you

Mr. Speaker: Hon, Members may
pass on those instances to the hon,
Minister.

Shri Dasappa: Another thing that
Shrimati Renu Chakravartty refer-
red to was about a foot-bridge to con-
nect a girls, school and a boy’s school.
1 do not know whether that is the
responsibility of the Railways. These
are things which have grown up, and
it is not connected with the passen-
gers who come 'in and the passengers
who go out. If it is a question of
level crossing or a bridge. I think
the local government or road autho-
rity should also take some interest
in the matter and refer to us. We
wil] certainly consider it and do what
best we can—I think she wanted it
‘at New Barrackpore or somewhere
there.

Then, the question of victimisation
was raised, a thing with which, of
course, my 'hon. friends are greatly
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exercised, The Railways never re-
sort to victimisation, @We have no
pleasure in victimising anybody. But
you will understand that a big orga-
nisation like this requires discipline,
some amount of discipline and I hope,
it does not matter, however sympa-
thetic we may be towards the labour,
it is not the idea of my friends here
that we must weaken that discipline.
Therefore, where there might have
been, what are known as—due to
temporary  aberrations—strikes or
misconduct, we do not want to vic-
timise them., But we want to give
some period for them to keep good
behaviour and. ...

Shri Harj Vishnu
schitham?

Kamath: Praya-

Shri Dasappa: ....thereafter we
consider the matter.

Shri Sheo Narain: May I ask a
question of the hon. Minister?

Mr. Speaker: He is not giving in at
this moment, therefore, hon. Mem-
bers need not interrupt.

Shri Sheo Narain: He
there should be discipline,

said that

Mr, Speaker: That is why I want
the hon. Member to resume his seat,

Shri Alvares (Panjim): He wants to
keep them out for a period,

Mr. Speaker: Order, order.
hon. Minister is not giving in.

The

Shri Dasappa: He was one of those
hon. friends who wanted a hundred
per cent neutralisation, so far as the
rise in dearness allowance is concern-
ed. Now that Shri Alvares had said
that there should be hundred per
cent neutralisation, Shrimati Renu
Chakravartty thought why should she
not also ask for hundred per' cent
neutralisation,

Shrimati Renu Chakravartty: Up to
Rs. 150 it should be neutralised,
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Shri Dasappa: There was the second
Pay Commission, which was appoint-
ed with ihe consent and willing co-
operation of all parties and all the
labour representatives. . The Com-
mission suggested that the neutralisa-
tion should be of a portion and not
hundred per cent. Anyway, that does
not relate to me directly. Still, I do
not think my hon. friends would be
justified in trying to ask for hundred
pen cent neutralisation. If they get
the proper neutralisation to which we
have all agreed, 1 think that ought to
be enough.

May I, Sir, in winding up, say that
we are anxious, now that the goods
traffic has shown a certain easy posi-
tion, to turn our attention to the
passengers, It is not only quantita-
tively we want to improve matters
but qualitatively also. To sum up, I
might say, the need for punctuality,
to obviate overcrowding, acceleration
and suitability of timings {fo which
people have referred, prevention of
accidents, ensuring safety, ensuring
proper cleanliness, showing courtesy,
providing water facilities, mainte-
nance of coaghes etc., better catering,
and all other things are going to be
attended to with as much of zeal and
enthusiasm as possible. In no case
will there be any relaxation of the
efforts we are doing.

The Railway Board’s comments on
the recommendations of the Accidents
Committee have been laid on the
Table with our comments thereon.
Some hon. friends have referred to
the Research Department—I think
Dr. Singhvi referred to it. We are
now taking steps to strengthen the
Research Department, But the one
difficulty is, we do not readily get the

proper ' technical personnel. It
is not so easy to find the pro-
per personnel, I am even pre-

pared to go and have persons from
abroad if they can man that fine or-
ganisation, The question is, we must
get the proper personnel,

As regards accidents, I might 'say
that the percentage that is due to
human clements is not a peculiarity
of India. The Kunzru Committee
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has referred to it, It is so even in
an advanced country like the United
Kingdom. There you will find that,
out of 652 collisions and derail-
ments,—after all, these are the most
important—381 are due to failure of
human element—as much as 58.4 per
cent. So, let us not unnecessarily
underrate the good work that is
being done by the Railways.

I am very thankful to all the hon.
Members for having taken the trou-
ble of giving so many suggestions.

Shri Hari Vishnu Kamath: Useful
suggestions.

Shri Dasappa: I may say that I will
do my best to implement as many of
them as is practicable and possible
within our resources,

Mr. Speaker: Now what is the
desire of the House? Shall I put the
cut motions to the vote of the House
just now?

Some Hon. Members: Yes:

Shri Alvares: There is a clarification
that I would like to ask.

Mr. Speaker: That can be done
later on.

13.50 hrs,

RE: CALLING ATTENTION NOTICE

Mr, Speaker: The Home Minister
wanted to make a statement,

The Minister of Home Affairs (Shri
Nanda): In the question hour today
I was in the Rajya Sabha and at the
end of the question hour I had to
make a statement there which de-
tained me for some time. After that
when I came here, I learnt there was
a calling attention notice to be answer-
ed by the Home Ministry. I ascer-
tained afterwards the position and I
may say that neither myself nor my
Ministry received any intimation or
inkling of this till the close ' of the
question” hour.
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Shri Hari Vishnu Kamath (Hosh-
angabad): It needs an enquiry, Sir, I
hope you will hold it.

Shri Nanda: It may be ascertained.
That is the fact of the matter. Later
on 1 would like to make a statement
and give all the information that is
required,

Shri Nambiar (Tiruchirapalli):
How could the Deputy Minister make
a statement later on if they had no
information about it?

Mr. Speaker: There were two
notices—one was a motion for ad-
journment and another a calling
attention notice.  The, Ministry got
notice of the adjournment motion and
so they prepared a statement for that,
Since I had disallowed that adjourn-
ment motion, there was no need for
that statement to be made at that
moment. Ordinarily, we presume that
the notice is given in time. In this
case, Shri Swell gave notice to us in
due time, at 10.10. We have receiv-
ed it also before 11 o’clock That is
perfectly all right. Every hon. Mem-
ber is expected to deliver three copies
of such notices one to the Minister
of Parliamentary Affairs, and one to
the Minister concerned besides the
one to the Speaker, in due time, be-
fore the sitting starts, If Shri Swell
has given that notice in time then,
certainly, he is not to be blamed, We
will have to find out where the fault
lies; it has to be ascertained. But I
would like to say one thing, which I
suggested at that moment also, If
for any reason or any fault anywhere
the Minister does not get that intima-
tion in proper time, he has only to
say that he has not got the notice and
the House would show that indulg-
ence every time.

Shrimati Renu Chakravartty (Bar-
rackpore): I think at one stage she
wanted to say “we have not received
the notice” but, then, she got a piece
of paper and she read it out.

Mr, Speaker: If only she had said
that then the position ' would have
been different.



